REPORT

IN COMPLIANCE OF ORDER PASSED BY THIS HON'BLE TRIBUNAL, WESTREN ZONE
BENCH, PUNE ORDER DATED 4.7.2023, REGARDING A COMPLAINT /LETTER RECEIVED
FROM SHRI ARVIND S. HIVARALE AGAINST THE RESIDENTS AND FRAMERS OF VILL.
RAHER TAL. NANDED, MHARASHTRA REGARDING ILLEGAL EXCAVATIION OF SOIL AND

SAND, TREE FELLING BEING DONE BY THEM AND ALSO USING FERTLIE SOIL FOR BRICK

KILNS.

Sr. Description Annexure

No.

1. A complaint received from Shri Arvind S. Hivarale, Vill. Rahe Tal. 1
Naigaon Dist. Nanded received by this office through PG Portal on
28.08.2023

2 Complaint was regarding illegal mining of sand and soil this was Il
communicated to District Mining Officer, Nanded & Tahasildar
Naigaon Dist. Nanded through e-mail on 29.08.2023

3. Letter to Complainant with a copy to District Mining Officer, Nanded i
& Thasidar Naigaon Dist. Nanded dtd. 29.08.2023

4 Hon’ble National Green Tribunal, Western Zone Bench, Pune order \Y
on 04.07.2023

5 letter to District Mining Officer, Nanded, Tahasildar, Naigaon Dist. \Y,
Nanded & Dy. Conservator of Forest, Nanded on 10.10.2023

6 Maharashtra Clamp type Traditional Brick Kilns (Sitting Criteria for VI
Establishment) Rules, 2016 published on 26th August-2016

7 Central pollution Control Board direction (CPCB) issued direction on Vi
27.06.2017

8 A copy of Notification referred above is communicated to all The VIl
District Collectors in Maharashtra by Joint Director (APC), MPCB,

Mumbai vide BO/MPCB/JD (APC)/TB-2/BK/CC-0116 dtd. 07.03.2022
1.0 BACKGROUND:
i) The Board has received a Complaint from Shri Arvind S. Hivarale, Vill. Raher Tal.

Naigaon Dist. Nanded through PG Portal on 28.08.2023(Annexure-l). The
complaint was regarding illegal mining of sand, soil and damage to ancient
Temple/harm to farmers thereby causing damage to the Environment. The
Complaint was regarding illegal mining of sand and soil the Board has
communicated to District Mining Officer, Nanded & Tahsildar, Naigaon Dist.
Nanded through e-mail on 29.08.2023(Annexure-Il) and requested to investigate
the matter and inform complainant as well as Respondent Board. This office has
also informed the Complainant to make further correspondence with the concerned
authorities vide letter dtd. 29.08.2023. A copy of said letter dated 29.8.2023 is
enclosed and marked as Annexure llI.

Hon’ble National Green Tribunal (NGT), Principal Bench, New Delhi
passed an order dated 4.7.2023 in Inward No NGT/WZ/Pune/478/2023 complaint
dated 16.5.2023 received from Shri Arvind S. Hivarale against the residents &
Farmers of Vill. Raher, Taluka : Naigaon District: Nanded, Maharashtra regarding
illegal excavation of soil and sand, tree felling being done by them and also using



fertile soil for brick Kilns. A copy of said order dated 4.7.2023 is enclosed and
marked as an Annexure IV.

iii) The Hon’ble NGT has passed an order dated 4.7.2023 and call for a report from
the Maharashtra pollution control Board (MPCB) with respect to truthfulness of this
complaint made to us, we shall verified after visiting the spot by the responsible
officers of MPCB”

2.0 APPROACH:

3.0

Site visit by the Board Officials on 05.10.2023

Letter to Complainant with a copy to District Mining Officer, Nanded & Tahsidar Naigaon
Dist. Nanded dtd. 29.08.2023

NGT Order Communicated to District Mining Officer, Nanded, Tahsildar, Naigaon Dist.
Nanded & Dy. Conservator of Forest, Nanded by e- mail on 25.09.2023 for necessary
action.

Reminder letter to District Mining Officer, Nanded, Tahsildar, Naigaon Dist. Nanded & Dy.
Conservator of Forest, Nanded on 10.10.2023 for necessary action in the matter

(Annexure-V)

BRICK KILNS & SAND DREDGING AREA- RAHER TAL. NAIGON, DIST: NANDED

e This location of said Complaint is at Village Raher Tal. Naigaon Dist Nanded along
the bank of the Godavari River towards South side.

¢ Village Raher is located about 1.5 KM from River Godavari.

e There is Lord Narasimha Temple, Datta Temple and Mahanubhav Panth Sthan
located on the bank of river Godavari. Adjacent to Narasimha Temple there is a
Ghat at River Godavari.

e There is no any industrial activity located nearby in the vicinity of 20 km radius.

e There is a bridge on Umri- Narsi Road on Godavari river near Brick Kiln cluster
site.
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Traditional Brick Kilns located near river Godavari, Vill. Raher Tal. Naigaon Dist. Nanded

4.0 PREVALENT NOTIFICATIONS ISSUED BY MPCB, DIRECTION ISSUED BY CPCB AND
DRAFT NOTIFICATION OF MOEF &CC RELATED TO BRICK KILNS

i)

NOTIFICATIONS ISSUED BY MPCB :

In exercise of the powers conferred under sub-section (2) of Section-54 read with

clause (z) of sub-section (2) of the said section and sub-section (1) of section 21 of
the Air (Prevention & Control of Pollution) Act, 1981, the State Govt after consultation
with the Maharashtra Pollution Control Board notified, guidelines for the establishment
of clamp type traditional brick kilns in the State of Maharashtra as- THE
MAHARASHTRA CLAMP TYPE TRADITIONAL BRICK KILNS (SITTING CRITERIA
FOR ESTABLISHMENT) RULES, 2016.

As per the Maharashtra Clamp type Traditional Brick Kilns (Sitting Criteria for
Establishment) Rules, 2016 published on 26th August-2016 ((Annexure-VI):

Short Title & Commencement

3. The traditional clamp type brick kilns manufacturer having capacity more than
50,000 numbers of bricks per batch of the size 9X4X3" and having capacity
25,000 Nos. per batch of the size 9X4X6 shall obtain consent from the Board,
They shall comply with the Notification dated 22nd July 2009 issued by
MOEF, GOI and National Ambient Air Quality Standards Dated 16th
November 2009,

4. The traditional clamp type brick kilns manufacturer having capacity less than
50,000 numbers of bricks per batch of the size 9X4X3 and having capacity



1.

25,000 Nos. per batch of the size 9X4X6" shall comply with National Ambient
Air Quality Standards Dated 18th November 2009.
A. Implementation of Clamp type Traditional brick Kiln (location & Establishment)
Rules, 2016.
1. The traditional clamp type brick kiln shall be established 200
mtrs away from the human habitation, having more than
1000 population.
2. The traditional clamp type Brick kilns shall be established
200 mtrs. away from the National Highway and State
highway.

4.1 Directions issued by CPCB:
The Central pollution Control Board has issued (CPCB) has issued direction vide
letter dated 27.06.2017 to State Pollution Control Board/Pollution Control Committees

(Annexure-VIl), wherein it is directed that-

I.  All the Brick Kilns operating without permission and valid consent from
SPCBs, not meeting prescribed norms and siting guidelines be closed down
with immediate effect.

II.  Provide status on conversion of natural drafts to induced draft Brick Kiln (with
rectangular Kiln shape and Zig-Zag brick Kiln setting).

[ll.  Enforce strictly the sitting criteria guidelines for Brick Kilns.

IV.  All the moving area around the main Brick should be paved with Bricks to
minimize the fugitive dust emissions from the Brick Kiln Operations. This
condition should be incorporated in the Consent condition while granting the
consent by the respective State Boards.

V. Ensure that fine dust does not accumulate all around the Brick kiln.

4.2 Notification issued by MoEF & CC dtd. :22.02.2022 G.S.R. 143 (E)-
In exercise of the power conferred by section 6 & 25 of the Environment
(Protection) Act, 1986 (29 of 1986), the central Government thereby makes the

following rules further to amend the Environment (Protection) Rules, 1986. The
important point of said notifications are as below,
"74- Brick Kilns-Particulate Matter in Stack emission 250mg/Nm?

All Brick Kilns shall provide stack as specified in notification.



8.

9.

10.

11.

12.

All new brick kilns shall be allowed only with zig-zag technology or vertical shaft or use of
Piped Natural Gas as fuel in brick making and shall comply to these standards as
stipulated in this notification.

The existing brick kilns which are not following zig-zag technology or vertical shaft or use
Piped Natural Gas as fuel in brick making shall be converted to zig-zag technology or
vertical shaft or use Piped Natural Gas as fuel in brick making within a period of (a) one
year in case of kilns located within ten kilometer radius of non-attainment cities as defined
by Central Pollution Control Board (b) two years for other areas. Further, in cases where
Central Pollution Control Board/Sate Pollution Control Board/Pollution Control
Committees have separately laid down timeline for conversion, such order shall prevail.
All brick kilns shall use only approved fuel such as Piped Natural Gas, coal, firewood
and/or agricultural residues. Use of pet coke, tyres, plastic, hazardous waste shall not be
allowed in brick kilns.

Brick kilns shall construct permanent facilities (port hole and platform) as per the norms
or design laid down by the Central Pollution Control Board for monitoring of emissions.
Brick kilns should be established at a minimum distance of 0.8 KM from habitation and
Fruit orchards.

Brick kilns should be established at a minimum distance of one kilometer from an existing
brick kiln to avoid clustering kilns in an area.

Brick kilns shall follow process emission/fugitive dust emission control guidelines as
prescribed by concerned State Pollution Control Boards/Pollution Control Committees.
The ash generated in the brick kilns shall be fully utilized in-house in brick making.

All necessary approvals from the concerned authorities including the mining department
of the concerned State or Union Territory shall be obtained for extracting the soil to be
used for brick making in the brick kiln.

The brick kiln owners shall ensure that the road utilized for transporting raw materials or
bricks are paved roads.

Vehicles shall be covered during transportation of raw material/bricks”.

MPCB has communicated to all the District Collectors to implement said Notification vide

letter No BO/MPCB/JD (APC)/TB-2/BK/CC-0116 dtd. 07.03.2022. A copy of an abstract of said
notification is enclosed and marked as an Annexure-VIII.

5.0

OBSERVATIONS & FINDINGS:

e During visit contacted complainant Shri Arvind S. Hivarale telephonically but he
was out of station and informed that, he is not available and sent his representative
Shri Parmesh Kawathe to accompany.

e Being a rainy season there was flow to River.

o No sand dredging activity was observed on the riverbank/bed. But the Fisherman
informed that the sand dredging activity is carried out in the Godavari river during
summer or when the riverbed is dry.

o However, a dredged sand depot was noticed behind Narsinha Temple near a
construction site.

e The residents informed that the brick kiln owners use the soil from the bank of river
Godavari for manufacturing of bricks.

e Tree cutting was not noticed, but very few trees like babul were observed cut on
the bank of river.



e There are about 25 no. of Traditional Brick Kilns in the vicinity in cluster form.
These kilns are located along either side of Narsi - Umri Rd. All the kilns were not
in operation due to rainy season. Hips of ready bricks were noticed at all the kiln
sites.

e Coal & Rice husk stock was found near some kilns. It seems that these are used
as a fuel in Traditional Brick Kilns.

e During visit met Shri Panditrajdada Khamnikar who is the priest of Shri Datta
Mandir Shrikshtra at Raher Tal. Naigaon Dist. Nanded which is located at the bank
of River Godavari, he informed that, during summer & Winter season traditional
brick kilns are in operation.

e The brick kilns of Clamp type traditional brick which is manufactured with the help
of raw material- Clay & Ash where coal and rice husk is used as fuel.

e The Brick Kilns located at Raher Tal. Naigaon Dist. Nanded are Clamp type
traditional Brick Kilns. These Brick Kilns are not yet converted to zig-zag
technology or vertical shaft or use Piped Natural Gas as fuel in brick making as
defined by Central Pollution Control Board & also does not fulfil minimum distance
of one kilometer between adjacent brick kilns to avoid clustering of kilns in an area.

The brick kilns were not in operation during the visit on 05.10.2023. The brick kilns
are generally not operated during the monsoon period and starts operation during winter
& summer i.e. November to May. Rice husk and coal were found stored on some plots as
shown in photographs.

No sand dredging activity is noticed at Godavari River at Raher Tal. Naigaon Dist-Nanded



Sand depot behind Narsinha Temple at Raher Tal. Naigaon Dist. Nanded

T ——————

Traditional Brick Kilns located at Raher Tal. Naigaon Dist. Nanded. Rice husk is found
stored at site.



Traditional Brick Kilns located at Raher Tal. Naigaon Dist. Nanded. Coal is found stored

at site.

Shri Datta Mandir Shrikshtra at Raher Tal. Naigaon Dist. Nanded
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Shri Narsinha Mandir at Raher Tal. Naigaon Dist. Nanded

As the brick kiln were not in operation & no representative was available at site the
capacity of brick kiln is not available, but some of the kiln owners may manufacture more
bricks than specified in said Notification (Section A-3). Brick kilns owners have not
obtained any consent from MPCB. The traditional clamp type brick kilns manufacturer
having capacity more than 50,000 numbers of bricks per batch of the size 9X4X3" and
having capacity 25,000 Nos. per batch of the size 9X4X6 shall obtain consent from the
Board, They shall comply with the Notification dated 22nd July 2009 issued by MOEF,
GOl and National Ambient Air Quality Standards Dated 16th November 2009,
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Maharashtra Clamp type Traditional Brick Kilns (Sitting Criteria for Establishment) Rules,
2016 (published on 26th August-2016),

6.0 Monitoring of Godavari river water quality at Raher:

Sub-Regional Office, Maharashtra Pollution Control Board, Nanded is regularly monitoring
the water quality of river Godavari under NWMP at Raher, Tal: Naigaon, Dist: Nanded. The
analysis results of Godavari river water at Raher Tal. Naigaon Dist. Nanded for last sixteen
months are enclosed herewith. From the reports, it is observed that, most of the major parameters
are within the standards mentioned in National water quality for river priority-I.

The analysis results of Godavari river water at Raher Tal. Naigaon Dist. Nanded

Month pH Dissolved B.O.D. C.0.D. Nitrate Fecal
Oxygen (mg/l) (mg/l) (mgll) Coliform
(mgll) (MPN/100
ml)
June-2022 8.1 6.3 3.2 16 1.13 4.5
July-2022 8.3 4.3 6.2 32 1.32 12
Aug -2022 8.3 6.7 3.6 12 0.47 1.8(BDL)
Sept-2022 7.8 5.7 4.5 16 2.58 1.8(BDL)
Oct-2022 8.6 6.1 3.2 16 2.5 1.8(BDL)
Nov-2022 8.5 6.2 4.6 16 24 1.8(BDL)
Dec-2022 8.5 6.2 4.8 20 1.68 6
Jan-2023 8.5 6.2 4.6 16 2.4 1.8(BDL)
Feb-2023 8.2 6.6 2.6 12 0.59 4
March-2023 | 8.7 6.7 4 20 0.31 33
April-2023 8.1 6.8 3.8 16 4.32 1.8(BDL)
May-2023 8.5 6.7 2.8 12 1.7 14
June-2023 8.5 6.1 3.6 28 0.3(BDL) 1.8(BDL)
July-2023 8.7 7.1 3 8 1.05 4.5
Aug-2023 8.5 6.0 6.0 32.0 3.28 9.3
Sept-2023 8.6 6.4 4.6 28.0 2.69 9.0

7.0 Action Taken:

Whether all kilns have obtained necessary approvals from the concerned authorities
including mining department for extracting the soil to be used for brick making in the brick kiln
needs to be verified.

In this regard this office has called report from District Mining officer, Nanded and
Tahsildar Naigaon Dist. Nanded vide this office letter dtd. 10.10.2023 as the subjected complaint
is related with illegal mining of sand & soil. The report regarding illegal cutting of trees is called
from Dy. Conservator of Forest, Nanded.

8.0 CONCLUSION & RECOMMENDATIONS:

The brick kilns are located at Raher Tal. Naigaon Dist. Nanded are clamp type
traditional bricks manufactured with the help of clay, ash and coal/rice husk is used as
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fuel. The brick kilns owners have not obtained any permission from MPCB as per
Notification issued by MPCB dated 26.08.2016 though they manufactured more brick than
specified in said Notification (Section A-3).

The brick kilns were not in operation during the visit and generally do not operate
during monsoon period (June-Oct). The Notices will be issued to the Brick kiln owners
after receipt of list kiln owners from District Mining Officer Nanded & Tahsildar Naigaon,
Dist: Nanded with reference to complaint received from Shri Arvind S. Hivarale, resident
of Raher Tal. Naigaon Dist. Nanded.

There is need to take awareness program for the Brick Kilns Owners regarding
present rules/various permission/ conversion of brick kilns in to Zig-Zag technology etc.
with reference to Notification issued by MPCB, directions |ssued by CPCB and Notification

issued by MoEF & CC dtd. 22.2.2022.

Sub- Reglonal%'cer
MPCB Nanded









Annexuve - IU

lllegal Sand, Soil mining causing a tremendous harm to agriculture on the river

banks. (METAY A& HTTaR AT I@ A0 aTes IUAN TS B! SITdTa
WS wafaruEr wwdre frasd ame)

SRO Nanded <sronanded@mpcb.gov.in>
Mon 9/25/2023 2:21 PM

To:dmonanded1@gmail.com <dmonanded1@gmail.com>;tahsildar <tahnaigaon@gmail.com>
Cc:R.G.Kshirsagar <ravindra.kshirsagar@mpcb.gov.in>

[ﬂ) 5 attachments (14 MB)

Y wrelt =rereh faevgaraTdy... ST AT ST SR UIeUaTd HE e [T SU9=T - New Bharat Times.mp4; Save
life.docx; Complaint_attachment.pdf; IMG_20230526_113859,jpg; IMG_20230526_113717 jpg;

REMINDER-I

Sir

This office has already communicated a complaint of Shri Arvind Hivrale against the residents
and farmers of vill. Raher Tal Naigaon Dist. Nanded regarding illegal Sand, Soil mining causing a
tremendous harm to agriculture on the riverbanks.

You are requested to investigate the complaint and communicate the ATR to the complainant
directly with a copy to this office.

Regards,

Shankar S Kendule

Sub-Regional Officer,

Maharashtra Pollution Control Board, Nanded

& "SAVE PAPER"-THINK BEFORE YOU PRINT!
POWER BEHIND ENVIRONMENT...M.P.C.B.

From: SRO Nanded <sronanded@mpch.gov.in>

Sent: Tuesday, August 29, 2023 1:29 PM

To: dmonanded1@gmail.com <dmonanded1@gmail.com>; tahsildar <tahnaigaon@gmail.com>

Cc: NANDED RDC <nandedrdc@gmail.com>; RO Aurangabad <roaurangabad@mpcb.gov.in>

Subject: Illegal Sand, Soil mining causing a tremendous harm to agriculture on the river banks. (Tﬁa'l'dff

TE BTTAR T Ie@ 30T T3 JUHTZTS PHTUeh ST ATes Taarun=n FHdrd fusd 3M8.)

Sir

This office is in receipt of a complaint received from Shri Arvind Hivrale which is self-
explanatory. Also, this office is in receipt of said complaint on PG portal which is also attached
herewith for your ready reference.

You are requested to investigate the complaint and communicate the ATR to the complainant
directly with a copy to this office.



Regards,

Shankar S Kendule

Sub-Regional Officer,

Maharashtra Pollution Control Board, Nanded

&% "SAVE PAPER"-THINK BEFORE YOU PRINT!
POWER BEHIND ENVIRONMENT...M.P.C.B.

From: SRO Nanded

Sent: Tuesday, August 29, 2023 12:57 PM

To: dmonanded1@gmail.com <dmonanded1@gmail.com>; tahsildar <tahnaigaon@gmail.com>

Cc: NANDED RDC <nandedrdc@gmail.com>; RO Aurangabad <roaurangabad@mpch.gov.in>

Subject: lligal Sand,Soil mining causing a tremendous harm to agriculture on the river banks. (ﬁaﬁﬁqﬁw

HTETR AT I ST a1 IUHI, TS B0l ST TS TATaRuTTE] FHdTe (s 318,

Sir

This office is in receipt of a complaint received from Shri Arvind Hivrale which is self-explanatory. You
are requested to investigate the complaint and communicate the ATR to the complainant directly
with a copy to this office.

Regards,

Shankar § Kendule

Sub-Regional Officer,

Maharashtra Pollution Control Board, Nanded

&% "SAVE PAPER"-THINK BEFORE YOU PRINT!
POWER BEHIND ENVIRONMENT...M.P.C.B.



PAnrepuve - T
MAHARASHTRA POLLUTION CONTROL BOARD

B i

Tel. No. 02462-242492 ey Sub-Regional Office,
: , —_— Lahoti Complex,2™ floor
Email - sronanded@mpcb.gov.in e e el
o mped-g S Near Shivaji Putla,
A ST Vazirabad, Nanded

“Your Service is our Duty”

No. MPCB/SROND/ | Sy~ Date:-2-4/08/2023

To,
Shri. Arvind Hivrale,
At. Raher, Tq. Naigaon,
Dist. Nanded

Sub :- Illegal Sand, Soil mining causing a tremendous harm to

agriculture on the river banks.
Ref :- 1. Your complaint received from PG portal to this office
on dtd 28.08.2023.
2. This office email dtd 29.08.2023.

It is to inform you that, subject mentioned in the complaint
referred at Sr. No 1 is related with District Mining Department.

Accordingly, said complaint is forwarded to District Mining
Department, Nanded vide email referred at Sr. No. 2 for further
necessary action.

Hence you are requested to contact with the offersaid department.

G

£°7  Sub-Regional Officer
M.P.C. Board, Nanded
Copy submitted to
1. The Regional Officer, MPC Board Aurangabad.
2. The District Mining Officer, Nanded
3. Tahsildar, Tahsil Office, Naigaon



respect to a rcomplamt]letter recewed from one Shn Arvmd S Hrvrale
against the resadents & farmers of Vﬂlage Raher, Taluka: Kaigaon,
District: Nand ‘M aharashtra regarding ‘illegal excavation | -ofsoil and
sand, tree feilmg bemg done by. them and: aiso usmg fertale so:i f@: bnck
kilns.

2. ana facze we: find. substance in the. cemplmnt and al%egams:_
made therem Therefore, we! deem 1t appropnate to’ cali for a repert from:
the Member: Secretary Maharashtra Pollution Control Board (MPCB); Wﬁh'
respect to _the_lt:pﬂz;fulness, ‘of-t_ius;eomplamt_-_made to. us, which’ shall be
verified ’af,ter- V‘lSl : ngthe spot by the reeponsible Officers ‘cfr 5

3. ThIS report shall be subnutted by the - Membf‘ :
Maharashtra Pollutlon_Control Board (MPCB} wuhm a- pensd of fm;r )

4. A copy: ef thls order a.iong—W]th the copy of complaint be sser-t te the
etary, . Maharashtra Pollutmn Control Board - {MPCB} dor

-Dinesh Kumar Smgh JM

Date: 04-07-2023
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CENTRAL POLLUTION CONTROL BOARD

qatarm, 59 vd weary WiEd wae WA JeR
MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE GOVT. OF INDIA

Fax/ Speed Post
el o 8 ¥ M'‘m_w,_’-r""""—*—l 5
IPC-V(SS81)/Brick Kiln/2017 - ‘:\,'\'_q \\G\\\ June 27, 2017

All State Pollution Control Boards/ PCCs
(As Per List)

To:

Sub:  Directions under Section 18 (1) (b) of the Air (Prevention and Control of Pollution) Act,
1981 for prevention and control of air pollution in different type of Brick Kilns
operated. Regarding

WHEREAS, amongst others, under Section 17 of the Air (Prevention and Control of Pollution) Act,
1981, one of the functions of the Pollution Control Boards/Committees is to plan a comprehensive
programme for the prevention, control or abatement of air pollution in the concerned State/UT and to
secure the execution thereof;

WHEREAS, high pollution levels have been generated from the various type of Brick Kilns and
exceeding levels of PM 2.5 several times the National Ambient Air Quality Standards notified under
the Air (Prevention and Control of Pollution) Act, 1981

WHEREAS. Chairman Central Pollution Control Board randomly inspected different types of Brick
Kilns on 15" June. 2017, During the inspection Chairman Central Pollution Control Board observed
that the Brick Kiln workers working in a highly air polluted pathetic condition due to air born fine
dust prevail all the time in the brick kiln working area, because of movement of the truckters and
trucks (Conveyance Systems) on the unpaved area having 4-6 inches fine dust layer all around the
Brick Kiln;

WHEREAS, no provision were found to control fine dust fugitive emissions, due to this highly air
pollution and pathetic condition prevailing all the time:

WHEREAS, the problem of pollution is further aggravated due to metearological conditions caused
by the onset of winter leading to minimal dispersion of pollutants and high ground level
concentration:

WHEREAS. it also observed that there are significant number of Brick Kilns operated without valid
consent and even most of Brick Kiln never applied to obtain consent to operate from the respective
State Boards:

WHEREAS, CPCB receiving large number of complaints from various part of country mainly related
to the siting of the Brick Kilns as well as pollution caused by them:

WHEREAS, no significant progress observed for compliance of conversion of Natural Draft Brick
Kiln to Induced Draft Brick Kiln (zig-zag brick setting with rectangular shape of kiln);

\m/'
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Parivesh Bhawan, East Arjun Nagar, Delhi-110032
LA/ Tel : 43102030, 22305792, FHTEE/Website : www.cpeb.nic.in



WHEREAS, concerned State Pollution Control Boards are required to enforce and ensure compliance
of emission standards/ guidelines by the brick kilns and take action against the brick kilns failed 1o
comply under the Air (Prevention and Control of Pollution) Act, 1981.

NOW THEREFORE, in view of the above and in order to improve the air quality in the region where
brick kilns are established, the Chairman, CPCB in exercise of the powers vested under the Air
(Prevention and Control of Pollution) Act, 1981 issues the following directions to SPCBs for
compliance:

I. All the Brick Kilns operating without permission and valid consent from SPCBs, not meeting

prescribed norms and siting guidelines be closed down with immediate effect.

Provide status on conversion of natural draft to induced draft Brick Kilns (with rectangular

kiln shape and zig-zag brick setting).

Enforce strictly the siting criteria guideline for Brick Kilns.

4. All the moving area around the main Brick Kiln should be paved with the bricks to minimize
the fugitive dust emissions from the Brick Kiln operations. This condition should be
incorporate in the Consent condition while granting the consent by the respective State
Boards.

5. Ensure that fine dust not to accumulate all around the Brick Kiln,

o8

The State Pollution Control Boards shall acknowledge the receipt of these directions within a week
and submit detailed Action Taken Reports within two weeks thereafter.

\ LHH%\
f;;/ (S.P. Singh Parihar)

Chairman, CPCB
Copy to: 28|ec)zer]

1. Advisor-CP
Ministry of Environment, Forest and Climate Change,
Indira Paryavaran Bhawan, Jorbagh Road, Aliganj
New Delhi-110003

2. All the concerned Regional Directorates of CPCB
e
-

#

-
3 le I'T Division, CPCB '
‘Lf'/ /

(A. B. Akolkar)
Member Secretary)
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MAHARASHTRA POLLUTION CONTROL BOARD
Kalptaru Point, 2nd to 4th floor, Near Sion Circle, Sion (East), Mumbai 400 022,

NOTIFICATION

No. MPCBAJIXAPC) Section/B-3498 —In exercise of the powers conferred under sub-section
(1) of section 54 read with clause (2) of sub-section (2) of the said section and sub-section (1) of
section 21 of the Air (Prevention & Control of Pollution) Act, 1981, the State Govt after consultation
with the Maharashtra Pollution Control Board hereby notifies the following guidelines for the
establishment of clamp type traditional brick kilns in the State of Maharashira,

THE MAHARASHTRA CLAMP TYPE TRADITIONAL BRICK KILNS (SITTING
CRITERIA FOR ESTABLISHMENT) RULES, 2016,

A. Short title and Commencement

1. These Rules may be called as The Maharashtra clamp type traditional Brick kilns {Sitting
Criteria for Establishment) Rules, 2018,

2 These Rules will come into force with effeet from the date of their publication in the official
Gazette,

3.The traditional clamp type brick kilns manufacturer having capacity more than 50,000
numbers of bricks per batch of the size 9X4X3" and having capacity 25,000 Nos. per batch of the
size 9X4X3" shall obtain consent from the Board, They shall comply with the Notification dated
22nd July 2909 issued by MOEF, GOI and National Ambient Air Quality Standards
November 2009,

4. The traditional clamp type brick kilns manufacturer having capacity less than 50,000
numbers of bricks per batch of the size 9X4X3" and having capacity 25,000 Nos. per batch of the
size 9X4XB" shall comply with National Ambient Air Quality Standards Dated 18th November
2009,

5. Except the above locations the establishments of the traditional clamp type brick kilns
are pot allowed in the following locations in the State of Maharashtra.

(a) Reserved and Protected Forest, National Parks, Sanctuaries and notified hill stations
in the State. Entire Eco-Sensitive Zone/Areas like Matheran, Mahabaleshwar, Pachgani Dahanu,
ete. declared under Environment (Protection) Act, 1986 by Ministry of Environment and Forest
{(MOEF), New Delhi.

(&) World Heritage State Sites such as Kass Plateau, Koyana Wildlife Banctuary, Chandoli
National Park, and Radhanagari Wildlife Sanctuary etc, as declared by UNESCO in the State.

(¢) Residential areas, as identified after due public consultation will be declared and
declared area by concern Municipal corporations / Local Bodies.

B. Fuel pattern to be used in Brick Kilns-

1. Local agro wastes residue shall be encouraged for use as internal fuel to replace coal in &
phased manner.

2. Coal of 10 mm size with ash content less than 34 percent shall be used as a fuel in brick
Kiln.

3. Industry shall not use any type of explosive chemicals, spent organic, solvent, oily residue,
pet coke, filter press cake material, any type of chemicals or waste material covered under the
Hazardeus and Other Wastes (Management and Transboundary Movement) Rales, 2016 and other
waste such as plastic rubber, leather as a fuel in the brick kiln.

C. Implementation of Clamp type Traditional brick Kiln (Location and
Establishment) Rules, 2018,

W W 9w
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1. The traditional clamp type brick kilns shall be established 200 mtrs. away from the human
habitation, having more than 1000 population .

2. The traditional clamp type brick kilns shall be established 200 mtrs. away from the
National Highway and State Highway, having more than 1000 population.

This is issued with the approval of the Environment Dept., Government of Maharashtra
vide letter No. SEAC-2015/Case No.184/TC2, dated 24th August 2016,

Mumbai, Du. P. ANBALAGAN,
Dated 26th August 2016 Member Secretary, MPCB.



Tel.: 24010437/24020781/24014701
Fax : 24024068 / 2404453 1
Website : www mpcb.gov.in

Kalpataru Point, 2nd - 4th Floor,
Opp. PVR Cinema,
Near Sion Circle, Sion {£),

‘‘‘‘‘ Mumbai - 400 0272
No: BO/MPCBIJD(APC)TB-2/BKICC- o1y Date: o /
o ong 63 /2022
The District Collector
Sub: Environment (Protection) Amendment Rule,2022- Brick Kilns
Ref: MoEF & CC, Gol notification No. G.S. R. 143 (E) dtd. 22/02/2022.
Sir/Madam,

With reference to above subject, vide G.S. R, 143 (E) dtd. 22/02/2022 Ministry of Environment,
Forest & Climate Change, Government of India has published Environment (Protection) Amendment
Rules, 2022 for Brick kilns (Copy enclosed). The important point of said notifications are as below,

74 — Brick Kilns- Particulate matter in stack emission 250 mg/Nm3

1. All Bricks kins shall provide stack as specified in notification.

All new brick kilns shall be allowed only with zig-zag technology or vertical shaft or use of Piped
Natural Gas as fuel in brick making and shall comply to these standards as stipulated in this
notification.

3. The existing brick kilns which are not following zig-zag technology or vertical shaft or use Piped
Natural Gas as fuel in brick making shall be converted to zig-zag technology or vertical shaft or
use Piped Natural Gas as fuel in brick making within a period of (a) one year in case of kilns
located within ten-kilometre radius of non-attainment cities as defined by Central Pollution
Control Board {b) two years for other areas.

4. All brick kilns shall use only approved fuel such as Piped Natural Gas, coal, firewood and/or
agricultural residues. Use of pet coke, tyres, plastic, hazardous waste shall not be allowed in
brick kilns.

5. Brick kilns shall construct permanent facility (port hole and platform) as per the norms or design
laid down by the Central Pollution Control Board for monitoring of emissions.

6. Brick kilns should be established at a minimum distance of 0.8 kilometre from habitation and
fruit orchards.

7. Brick kilns should be established at a minimum distance of one kilometre from an existing brick
kiln to avoid clustering of kilns in an area.

8. Brick kilns shall follow process emission/fugitive dust emission control guidelines as prescribed
by concerned State Pollution Control Boards/Pollution Control Committees.

. The ash generated in the brick kilns shall be fully utilized in-house in brick making.

10. All necessary approvals from the concerned authorities including mining department of the
concerned State or Union Territory shall be obtained for extracting the soil to be used for brick
making in the brick kiln.

11. The brick kiln owners shall ensure that the road utilized for transporting raw materials or bricks
are paved roads.

12. Vehicles shall be covered during transportation of raw material/bricks”

The Ministry of Environment, Forest & Climate Change, Government ofjgclig Qotiﬁcation G.S.
R. 143 (E) dtd. 22/02/2022 enclosed for information and implementation, pleas N

DA.: MoEFCC notification G.S. R. 143 (E) dtd. 22/02/2022. ~={Dr. V. M. Motghare) —, 2] WL
Joint Director (APC)

UR———

Copy Submitted for information to:
Member Secretary, MPCB, Mumbai
Copy to:
1. JD(WPC)/AS(T)/PSO/RO(HQ); for information.
2. Law Officer, MPCB, Mumbai — for information.
3. Regional Officers, M.P.C.Board: for information and implementation
4. Sub-Regional officer, M.P.C.Board: for information and follow up with District authority
DA.: MoEFCC notification G.S. R. 143 (E) dtd. 22/02/2022.
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 22nd February, 2022
G.S.R. 143(E).—In exercise of the powers conferred by sections 6 and 25 of the Environment

(Protection) Act, 1986 (29 of 1986), the Central Government hereby makes the following rules further to
amend the Environment (Protection) Rules, 1986, namely:—

1. Short Title and commencement: -

(1) These rules may be called the Environment (Protection) Amendment Rules, 2022.

(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Environment (Protection) Rules, 1986, in the SCHEDULE-], for entry at Sl. No. 74, the
following entry shall be substituted, namely: -

v74 [Brick | Particulate matter in stack emission 250 mg/Nm’
ilns Minimum stack height (Vertical Shaft Brick Kilns)
- Kiln capacity less than 30,000 bricks per day 14 m (at least 7.5m
from loading platform)
- Kiln capacity equal or more than 30,000 bricks per day 16 m (at least 8.5m

from loading platform)

Minimum stack height (Other than Vertical Shaft Brick Kilns)
- Kiln capacity less than 30,000 bricks per day 24 m
- Kiln capacity equal or more than 30,000 bricks per day 27 m

Notes :

All new brick kilns shall be allowed only with zig-zag technology or vertical shaft or use of Piped
Natural Gas as fuel in brick making and shall comply to these standards as stipulated in this
notification.

The existing brick kilns which are not following zig-zag technology or vertical shaft or use Piped
Natural Gas as fuel in brick making shall be converted to zig-zag technology or vertical shaft or use
Piped Natural Gas as fuel in brick making within a period of (a) one year in case of kilns located
within ten kilometre radius of non-attainment cities as defined by Central Pollution Control Board
(b) two years for other areas. Further, in cases where Central Pollution Control Board/State
Pollution Control Boards/Pollution Control Committees has separately laid down timelines for
conversion, such orders shall prevail.

All brick kilns shall use only approved fuel such as Piped Natural Gas, coal, fire wood and/or
agricultural residues. Use of pet coke, tyres, plastic, hazardous waste shall not be allowed in brick
kilns.

Brick kilns shall construct permanent facility (port hole and platform) as per the norms or design
laid down by the Central Pollution Control Board for monitoring of emissions.

Particulate Matter (PM) results shall be normalized at 4% CO, as below:

PM (normalized) = (PM (measured)x 4%)/ (% of CO, measured in stack), no normalization in case
0, measured > 4%, Stack height (in metre) shall alsa be calculated hy formula H=140"" (where
Q is SO, emission rate in kg/hr), and the maximum of two shall apply.
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10.

11.

12,

Note :

Brick kilns should be established at a minimum distance of 0.8 kilometre from habitation and fruit
orchards. State Pollution Control Boards/Pollution Control Committees may make siting criteria

stringent considering proximity to habitation, population density, water bodies, sensitive receptors,
etc.

Brick kilns should be established at a minimum distance of one kilometre from an existing brick
kiln to avoid clustering of kilns in an area.

Brick kilns shall follow process emission/fugitive dust emission control guidelines as prescribed by
concerned State Pollution Control Beards/Poltution Control Committees.

The ash generated in the brick kilns shall be fully utilized in-house in brick making.

All necessary approvals from the concerned authorities including mining department of the
concerned State or Union Territory shall be obtained for extracting the soil to be used for brick
making in the brick kiln.

The brick kiln owners shall ensure that the road utilized for transporting raw materials or bricks are
paved roads.

Vehicles shall be covered during transportation of raw material/bricks”.
[F. No. Q-15017/35/2007-CPW]
NARESH PAL GANGAWAR, Addl. Secy.

The principle rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-
section (i) vide number S.O. 844(E), dated the 19th November, 1986 and lastly amended vide
number G.S.R. 724(E), dated the 04" October, 2021.
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